\ 2021 TEM NO. 1 REG STRAR COURT. 2 SECTI ON Xl
SUPREME COURT OF I NDI A
RECORD OF PROCEEDI NGS

BEFORE THE REG STRAR MR. MV RAMESH
Petition(s) for Special Leave to Appeal (C No(s). 29859/2008
GOSWAM  RADHESH LAL Petitioner(s)

VERSUS

RADHA BALLABH GOSWAM & ORS. Respondent ( s)
Date : 16/09/2016 This petition was called on for hearing today.
For Petitioner(s)

M. Anil Kumar M shra, Adv.
For Respondent (s)

Ms. Abha R Sharnm, Adv.

Ms. Asha CGopal an Nair, Adv.

UPON hearing the counsel the Court nmade the follow ng
ORDER

Four weeks tine as |ast chance is given to the Ld.counsel for
t he petitioner to conply with the terns of the order dat ed
04. 08. 2016 of this Court in respect of t he deceased r espondent
No. 1.
Four weeks tine as |ast chance is given to the Ld.counsel for

t he petitioner to file t he fresh particul ars of t he r espondent

Nos. 5,7,8,9, 13, 15, 16, 19 & 20 and he shal | al so t ake fresh st eps
for the service of notice to themw thin the sane period.

Fresh st eps for the service of notice by usual node to the

ot her remai ni ng unserved respondent s shal | be t aken by t he

Ld. counsel for the petitioner within a period of three weeks. Dasti

in addi tion is permtted to be served t hr ough t he concer ned Trial
Court, t he particul ars of whi ch shal | be furni shed by t he

Ld. counsel for the petitioner within the period provided above.
List the matter again on 27.10.2016.
(M V RAMESH)
Regi strar
SB



